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INT I-IE CENTRAL ADMINISTRATIVE 'I'RIBU.NAL, .JAIPUR BEI\"CH,. 

JAIPUR 

0 .A. No.1012/92 
Date of Decision:26.11.92. 

S.P.Gu.pta 
•.•• Applicant. 

Mr •. J' .K.Kaushik 
••• Counsel for the appliccn t. 

Vs. 

Union of India & ors. • •• Respondents. 

Mr.,.J .L.Daga 
••• Counsel for the respondents • 

• • • • • 

CORAM : 

THE HON' BLE f'.R. ,Jus·r ICE D. L. MEHTA 
VICE CHAIRMAN 

THE HON'_BLE MR.B.B.MA.HATAN,MEMBER 
ADMINISTRATIVE 

••••• 

PER HON' BLE MR •. JUSTICE D.L.MEHTA : 

Heard the learned counsel for the parties. 

Mr.Daga has\~.:i.Produced the copy of the Joint Director, 

Establishment, Railway Board, New Delhi letter dated 

4.9.83 addressed to the General Manager, All Indian· 

Railways and others. From the perusal of the letteL 

we cannot agree with this submission made by Mr.Daga 

tht the qualification of rra triculatL"O has been relaxed •. 

We donct find any force in the s·ibmission made by Mr.Daga 

on this point. 

2. As far as the letter is concerned, it only de las 

with the procedure and :it. prov.iies that it has been 

decided tra t the procedure appj.eable for promotion of 
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Class IV staff as Clerks. may be followed in'the,case 
" .. 

of promotion of class IV employees as Telephone 

Operat_ors also. The procedure am th= requisite quali­

fications are two different things. Procedure is a 

mode of selection and requisite qualifications are the 
,, 

qualifications for the eligibility of the candidate. 

Thus the circular cannot be considered as relaxing the 

qualifications. 

3. The applica:t has p,reyed that the im;>Ugned order 

dated 29.7.88 (Annex.A/1) maybe declared illegal and 

th~ san emay )Je quashed. In pursucn ce of Annexure A-1 

7 persons have been calle for Interview. Vide order 

dated 15 .2 .89 (Annexure · J-4). The persons who ~ave1been 
called for interview in ousuance of Annexure A-4 are 

necessary parties as thel is a possibility that they 

rcight have been selected dr appointed. Even otherwise 

no adverse orders can be passed in their absence against 

those who have been call d for interview. 

4. For thi ·sreason, the o .A .. fails and isdismissed 

accordingly. 

No orders as to cos s. 

P--v-~~·~~ 
( B.B.Mahajan ) ~ 

Member(A) 

• • • 

;J--W.d{ 
( D.L.,Mehta ) 

vice -Ch a inn an 


